IN THE CENTRAL ADMIN%STRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD,

*ikh

C.A., 606/96.

T. Satyanarayana ..'Applicant.

Vs

1. The Union of India, Rep.by
its Secretary, Min.of Defence,
South Block, New Delhi,

2.éhe Chairman, Ordnance Factory
: Board, 10A, auckland Road,
Calcutta=-700 001.(WB)

3. The General Manager,
Ordnance Factory,
Yeddumailaram,

Medak District-502 205.

4. The Chief Controller of Accounts(Fys),
10A, 2uckland Road,Caltutta-1. .. Respondents.
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Counsel for the fpplicant : Mr, T.P.Acharya

i
Counsel for the Respondents :t r. N.R.,Devaraj,Sc.6GSC.
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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ORAL ORDER (PER HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,

Heard Mr. T.P.Acharya, learned counsel for the

and Mr.N,R.Devaraj, learned counsel for éhe respondents,

2. The applicant in fhis OA compares his pay with
on® Mr.M.S.Chaturvedi and prays for stepping up of pay on

My .M.S.Chaturvedi in the grade of Chargeman Gr-I and Assi

3.

whereas Mr.Chaturvedi ygas promoted to that grade w.e.f.,

While promoting the applicant in the'grade of Chargeman oph 7-7-8C

his pay was fixed zt the stage of Rs.590/- in the cadre of

Whereas the pay of Mr.Chaturvedi was fixed at the stage o

on1-8-81 in the same grade. <he learned cournsel for the

submits that the pramotion to the grade of Chargeman yas

for everybody and the date of promotion zs Chargeman Gr-I

applicant as well s for Mr.Chaturvedi ,,.s taken gs 12-6-

learned counsel for the respondents further submits that

of the applicant will be fixed at theftage of R.590/- w.e

when Mr.Chaturvedi also will be drawing the same pay from

The learned counéel for the applicant further submits thsa
will be fixed on that basis in the replacement scale 55 O

Cemmission gcales of pay as on 1-1-86.

4, The applicant did not opt to come to the revise

scales of pay of 4th Pay Commission from the date of his
increment. He opted to come to the scales of pay of- 4th

w.e.f., 1=1-86, The learned counsel for the respondents

his pay in the 4th Pay Commission gcales of pay will be f

)

applicant

that of
par with

stant Foreman.

The applicant was promoted on 7~7-80 5s Chargeman Gr-I

| -e-E1.,
Rs,550-750/=.
F Rs.590/~
respdndents?}_
phitedated

for the

B0. The
the pay:
£f., 12-6-80
that g,te.
t his pay

er 4th Pay

d replacement
next

Fay Commissior
submit that

ixed w.e.f.

1-1-86 on thé basis of his fixation of his pay as Chargenen at the

Stage Of RS.SQO/- w.2.

f,, 12-6-80, He further submits th{

a5 Assistant Foreman will also be fixed on that basis frq

i

it his pay

m the date

..3
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if the applicant is entitled for any arrears the same will
to him subject to the condition that the arrears will be p
from one year prior to filing of this OA as the pay fixatl

granting of arrears thereon is a continuing cause.

5. The above submission of the respondents is faird

the OA is disposed of as underi-

=

- of his promotion.as Assistant Foreman. Dug to the above £

ixation
be granted
ayable

on and

Hence,

The pay of the applicant'shoulqge'fixed at the gtage of

Rs.590/- in.thé scales of pay of Rs,550=750/~ w.e.f., 12-6-80,

4§ that of Mr.Chaturvedi with effect from that date. The

Same

pay fixation

of the applicant in the 4th Pay Commission peplacement sc

wee.f., 1-1-86 should be done on the basis of the above £

les of pay

xation in

the grade of Chargemen Gr-I w,e.f., 12-6-80. Further, pa fixation

of the applicant, when he was promoted as Assistant Forem

be regulated in terms of the direction as above.
Mt
the above, fixation if the applicant is

game is payable w.e.f., 26-0%-95 i.., one year prior to

this OA (this OA.was filed on 26-04-96) .

n, should

On the basis of
entitled for any aprears, the

Filing of

6, Time for compliange is three months from the date of

receipt of the copy of this order.

7. The above direction will not stand in the way of the

applicant to file a representation to the concerned autharities for

permitting him to opt for the 4th Pay Commission scales ¢f pay from

the date of his next increment in the erstwhile scale befiore the

introguction of 4th Pay Commission scales of pay.

If sugdh a repre-

sentation is received the same should be disposed of by the respcndentss

in aeeordance with law.
8. The OA is ordered accordingly.

frS—"

(R. Rangarajan)
Member (Admn.)

No costs.

The October 1996,

Dated :
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copy to:=-

1.

The Secretarv, Ministry of Defence, Union of India,
South Block, New Delhi,

The Chairman, Ordnance Factory Board, 10A, Auckland road,
Calcutta,

The General Manager, Ordnance Factory, Yeddumailaram, Medak
District, | '

_ Phe Chief Controller of Accounts(Fys), 10A, Auckland road,

Calcutta.

One copy to Sri. T.P.Acharya, advocate, CAT, Hyd.
One copy to Sri. N.R.Devarai, Sr. CGSC, CAT, Hyd.
One'copy to Library, CAT, Hyd. | J

One spare copy.
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